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 to  matter  of

 Notifications under  ra  ?

 ae
 ee

 ven  :  2

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (इमफ़1  ianr  ORAON) ;  1४ae  toley
 on.  the  प.  ए!६  :

 (1)  ह)  4  copy  €' (1  cf  the  following  Noti-
 fica  ticns  (प्ाकतां ६ <  md  English  versic  ns)  under
 sub-secticn  (5)  of  section  7  of  the  Indian
 Telegr:  ph  Act,  1885

 (i)  The  तां:  ?  Telegra  ph  (Fourth  Amend-
 ment)  Rules,  1981,  published  in  प  सं-

 fice  tion  No.  G.S.R.  920  in  ०  zette

 (1. दं 1981.
 dated  the  10th  October,

 ।.

 The  Indian  Wireless  Telegraphy
 (Commerci’  1  :  dio  orer  tors  Certi-
 ficate  of  Prcficiency  ।  00  Licence  to
 operate  Wireless  Telegr:  phy)  Amend-
 merit  Rules,  1981  published  in  Ncti-
 ficaticn  No.  G.S.R.  1022  in  o  zette
 cf  Indi:  dated  the  14th  क  vember.
 1981.  [Placed  in  Library  See  No.
 LT-2972/81]

 ii)

 (2)  A  copy  € (11  of  the  follcwing  Noti-
 fications  (Hindi  and  English  versicns)  under
 sub-section  (4)  of  section  10  of  the  Indian
 Wireless  Telegre  phy  Act,  1933

 (i)  The  Indien  Wireless  है-46  phy(  Pos-
 session)  (Amendment)  Rules,  1981,
 published  in  प  tific:  tion  No.  G.S.R.
 777in  ०  zette  of  India  dated  the  15th
 August.  1981.

 (ii)  The  Indian  Wireless  Telegre  phy
 (Possession)  (Amendment)  Rules,
 1981,  published  in  Notification  No.
 G.S.R.  903  in  o  zette  of  India  dated
 the  3rd  October,  1981.

 [Placed  in  Library  See  No,  LT-2973/81]
 RE,  DISCUSSION  UNDER  RULE  193

 MR.  SPEAKER  ;  ०6 ह  we  ?re  going  to
 have  a  discussion  on  the  situr  tion  rising
 out  of  the  conspir’  cy  by  sep’  re  tist  elements
 against  the  integrity  of  the  country.  I
 would  like  the  Members  to  take  prrt  in  the
 discussicn  tod:  y  ६10  be  present  in  the
 House  because  1#  ८  time  When  this  imper-
 tant  issue  अ  5  teken  up  for  discussicn,  we
 hed  to;  djcurn  due  to  1  ८४  o  quorum.  I
 will.note  pprecia te  that’  हर  11.0  Thisis?  very
 important  issue  «nd  When  this  is  set  for
 discussion  it  should  be  discussed  properly
 806  thoroughly.  ।  1ं3  a  very  important
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 thing  and  we  must  do  our  duty  by  pe  rticipa
 ting  in  it.

 8फ़  ATAL  ऋrrr  VAJPAYEE  (New
 Delhi)  :  9ra  nct  t:  ke  it  up:  ८२  r  ?

 MR.  SPEAKER  :  ri  is  to  be  taken  up
 813.0  p.m

 SHRI  ATAL  BIHARI  VAJPAYEE
 Even  befcre  ४  ।  ।  n  be  te  ken  up;  imme-
 a  tely<  fter  lunch  heur.

 _MR.  SPEAKER  :  ।  will  cerry  cui  as  you
 like.  ।  willsee.  |

 12.04  HRS.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Agitation  by  farmers  for  remunerative  price
 for  cotton

 SHRI  ARJUN  SETHI  (Bh:  dr:  द)  :  ।
 cell  the  <ttenticn  cf  the  Minister
 Ccmmerce  to  the  ५110  wing  matter  cf  urgent
 public  importance  ¢rd  request  that  he  प  ५
 mike  थ  51 1&ाट्ा। [  therecn  ;

 “The  reported  @gitations  by  fermers
 fcr  remunerz  ४६  price  for  cotton  in
 different  pi  rts  cf  the  country,  particule  rly
 in  Mahéré  shtra  ”

 THE  MINISTER  OF  COMMERCE
 AND  STEEL  AND  MINES  (SHRI  PRA
 NAB  MUKHERJEE  )  :  511,  Under  Section
 24  of  the  1a  प  इ  5  w  1.0  ttcr  (Piccure-
 ment,  Processing  9d  1  rketing)  Act,  1971,
 at  the  commencement  of  every  ccttcn  sea-
 son  the  Cctton  Coordin:  ticn  Cc  mmittee
 established  under  sub-Sectic n  (ii)  0.0  hz  ८  (0
 recommend  to  the  51  te  Gcvernment  the
 guar‘  red  prices  for  the  different.  आ  rieties
 or  gr:  des  of  (01101 8  nd  such  prices?  re  to  be
 notified  in  the  (0फिजां।  1  0  zette  by  the  State
 Government.  The  Ccmmittee  consists  of
 four  representa  tives  of  the  Centr?  1  o  vern-
 ment  :  9d  four  cf  the  State  Gcvernment.
 For  the  yer  1981-82  the  0  vernment  of
 068 ५ 1६ ६101४  is  ६  र 16  thi  tthe  gu:  111  हिट
 prices  will  be  the  5  mess  durirg  1980-81.
 Itis  understood  that  the  फ81081851 114  Maike-
 ting  Federé  ticn  hi  ६  hee  paying  the  द  fcre-
 said  prices  (९.  theie  has  net  been  eny
 difficulty  in  म  king  ऋ  ymert  cn  ¢cccunt  of
 any-uncert?  irty  in  this  te  ।  11  would  be
 cler  th:  t  there  is  neither  ¢ny  meer  irty nor  any  responsibility  on  the  part  of  the
 Central  Government  to  fix  prices.
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 On  the  basis  of  information  made  availa-
 ble  by  the  Ste  te  Government,  it  appe@  rs  that
 a  section  of  the  farmers  in  ara  ve  ti  District
 have  been  demanding  a  price  of  Rs.966  per
 quintal  which  is  unrealistic  when  compered
 with  last  meas  prices  and  currett  year
 क  :  prices  &  (76115:  ।  support  of  their
 dem’  nd,  2  crowd  of  pecple  which  ge  thered
 at  Nag®ri  in  district  aran  ti,  resorted  to
 traffic  obstruction  on  the  Highw:y,  stong
 throwing  and  2lso  dam*ged  public  proper-

 ties.  After  1606१ (6७0  attempts  to  disperse
 the  crowd  feiled,  the  police  opened  fire  with
 410  muskets  resulting  in  injury  (०  11166.0
 persons.  The  situs  tion  15  reported  (०  ७e
 under  control  and_  there  have  been  no  re-
 percussions  of  this  incident,  as  intima  ted  by
 the  State  Government,  anywhere  else  in  the
 State.

 SHRI  ARJUN  SETHI  :  ।  ।  the  accepted
 policy  of  the  Government  thet  the  growers
 should  be  p2id  ४  remunerative  price  for  their
 produce  50  8५  to  provide  incentive  for  sus-
 tained  increase  in  production.  The  hon.
 Minister  hes  pointed  out  in  his  statement
 that  the  Committee  have  recommended
 for  this  yer  the  same  price  aslast  yeer.  5.  ot
 the  outset, 1  would  like  to  know  whether,
 the  Government  do  not  consider  the  rise  in
 prices  of  inputs  such  85  fertilizer,  pesticides,
 diesel  etc.  while  fixing  the  price  of  cotton.
 Because,  १५  7e  111  know,  the  prices  of  all
 these  items  hive  gone  up  tremendously.
 Has  the  Committeee  gone  into  the  details  of
 the  rise  in  prices  of  these  inputs  and,  if  so,
 why  hes  the  Government  not  considered  it
 wise  enough  to  increase  the  price  of  cotton  ?

 Moreover,  the  hon.  Minister  has  stated
 that  from  the  point  of  view  of  Government,
 Rs.966  per  quintel,  which  hes  been  demon-
 ded.  by  the  farmers,  is  unrelistic.  ।  15.0  not
 unre®listic  on  the  pert  ९  xe  (ताशा (66,
 which  hos  gone  into  the  details  of  the  pricing
 policy,  to  5  ४  the t  no  rise  in  price  should  be
 given  in  favour  of  the  growers.?

 12.06  क

 m0.  DEPUTY  SPEAKER  IN  THE
 CHAIR]

 11011.0  rly,  so  fer  85  the  pricing  policy  is
 concerned,  it  is  the  common  prectice  for  the
 Government  to  refer  the  m”tter  to  the  APC,
 1a3  ।  know  whether  this  time  they  हਂ एट
 nott?  ken  the  recommend?  ticn  of  the  APC  ?
 Beca  use,  time  8110  8  gain  we  816  told  the  t  the
 APC  is  the  appropriate  authority,  which
 recommends  to  the  Governmenta  remunera
 tive  price.

 The  hon.  Members  hviling  from  Mzha-
 rashtra  have  requested  the  Government  to
 ensure  th? t  the  price  of  cotton  is  linked  up
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 with  the  price  of  cloth.  7re  “hon,
 Minister  of  Inform?  tion  and  Broadcasting,
 भ्  wasa  member  here  in  1974,  advo-
 cated  that  the  price  of  cotton  must  be  linked
 with  the  price  of  cloth.

 So,  I  would  like  to  know  whether  the
 Government  considered  this  point  while

 fixing
 up  the  prices  of  cotton  as  wellas  the

 cloth,  (

 Sir,  I  would  like  to  know  further,  in  the
 interests  Of  the  cotton  growers  what  specific
 steps  the  Government  1.55  taken  to  see  that
 specula  tive  पाट  ४e  does  not  ta  ke  placeand  the
 interests  of  the  growers  216  best  served.

 These  2e  my  specific  questioris.
 SHRI  PRANAB  MUKHERJEE  :  Sir,

 so  far  es  the  APC  is  concerned,  the  APC
 fixes  the  minimum  support  price  te  king  the
 various  fi  (1015  into  ६ ((( 1711  including  the
 increzsed  costofinputs.  Butsincelest  yeer.
 the  hon.  Member  knews  thi  t  this  minimum
 support  price  स  no  relevircein  thesense
 the  t  the  existing  me  rket  price  is  much  higher.
 I  would  just  like  to  give  the  figures  in  respect
 of  certain  vé  rieties  to  show  what  he  s  been  the
 price  trend  in  the  last  three  years.

 SUPERIOR  VARIETIES  ::

 Veralaxmi  :  ।  1978-79  the  support  price
 wes  ५८.  385  per  quinte1,the  minimum  gu  ra  न-
 ted  price  by  1  herashtra  Merketing  Federa - tion  wos  Rs.  440  per  quintel.  In  1979-80
 the  support  price  fixed  by  APC  wis  Rs.  415,
 the  minimum  gu*ranteed  price  in  Mehare-
 shtra  rem?  inede  t  Rs.440.  Inthe  lastcotton
 56" 5011  the  support  price  increased  to  Rs.
 425  and  the  minimum  guaranteed  price  on
 7th  November  wes  determieined  at  Rs.  490
 and  ना  27th  November  it  1 |  determined  at
 Rs.  530.0  70t t  वाट" 15.  from  1979-80  it  has
 incressed  from  Rs.  440  to  1.  530.
 (Interruptions).  Therefore,  the  point  is  that
 there  ore  two  requirements  thot  ।  re  needed.
 So,  to  mzintain  the  monthly  precurement,  a
 gu?  renteed  price  is  to  be  determined  by  the

 -Mehrreshtre  Government  ard  it  is  to  be
 gazetted.  As  the  hon.  Member  is  aware,
 the  scheme  was  extended  for  one  year  on
 the  condition  that  the  minimum  price  will
 be  determined  by  2  Committee  consisting
 of  the  represente  tives  of  the  Government
 of  India  and  the  Government  of  ४  ।  rash-
 tra  including  the  Textile  Commicsicrer.

 PROF.  N.G.  RANGA  (Guntur)  :  aat
 about  the  growers  ?

 SHRI  PRANAB  MUKHERJEE  :  o०-
 wersare  not  coming  here  bece  use  the  Maha-
 rashtra  Federa  11011.0  is  representing  themalso.
 Therefore,  this  wes  decided.  As  the  hon.
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 “Member  is  aware,  the  Cabinet  did  not  decide  ।  which  is  roughly  about  801akh  bales  is  being
 the  minimum  support  price  this  time  because  _  purchased  either  by  the  Co-opera  tive  orga  ni-

 sation  or  by  the  public  sector  o8  23e  tions according  to  wh  tever  the  APC  recommen-
 ded,  the  minimum  support  price  of  the  me-

 नगा  हि  इम्मोरल
 would  be  roughly  Rs.  397  pei

 quintal.
 SHRI  CHITTA  BASU  (छि812  581)  :  What

 was  the  last  year’s  figure  ?

 SHRI  PRANAB  MUKHERJEE  ::  ।
 1979-80  the  figure  of  that  va  riety  wes  Rs.425.
 13  year  it  wes  Rs.  415.

 SHRI  CHITTA  BASU  :  Last  year,  i.e.,
 in  1980-81.  the  APC  price  wes  Rs.  304.

 SHRI  PRANAB  MUKHERJEE  :  r0,
 no.  Youere  talking  of  J-34  veriety.  [am
 talking  of  Verelexmi  veriety.  There  are  a
 lot  of  varieties.  So,  don’t  mix  them  up.
 वू  आ  talking  of.  , 81818, 8  higher  variety
 which  is  the  m*jer  concern  right  new.
 You  216  talking  about  Punjab  J-34  variety.
 Therefore,  what  wes  decided  is  that  they  can
 determine  the  minimum  guerenteed  price
 at  the  last  year’s  levela  nd  last  year  the  price
 wes  determined  thrice,  once  at  the  beginning
 of  the  season,  another  on  7th  November  and
 another  on  27th  November,  1980.

 As  the  hon.  Member  has  seen,  it  म
 gone  up  from  Rs.  440  in  1979-80  to  Rs.  530/-
 in  1980-81  cotton  seaऱo.  So,  we  thought
 (9 ह  that  would  be  the  best  price  of  this  yeer.
 There  was  no  uncertainty  in  regard  to  the
 minimum  घ 18 11166  price  to  be  determined
 by  them.  One  point  is  to  be  kept  in  mind.
 It  does  not  reflect  the  हा" 1९81  price.  Gua-
 rantee  price  is  given  throughout  the  ७e.
 Market  price  depends  to  some  extent  on  the
 market  situation  of  (हाम 0  and  supply.
 4  some  point  of  time  it  may  go  highandet
 some  point  of  time  it  msy  go  down,

 While  the  minimum  support  price  is  being
 determined,  25  ।  स  ve:  lready  mentioned,  it
 is  not  relevent  in  the  sense  because  nobody
 is  asking  anyone  to  Operate  any  organise -
 tion  at  minimum  support  price.  Market
 price  is  much  higher  than  the  recommended
 minimura  support  price.  Therefore,  रन,
 or  Meherashtre  Marketing  Federation  or
 other  co-opere  tive  org  nisé  tions  ।  re  0016 - -
 ting at  norm?}  market  price.

 In  1280.0 10.0  to  the  scope  of  eliminz  ting  the
 1016  of  the  speculater  so  far  es  (011011  is
 concerned,  to  2  considera  ble  extent  we  he  ve
 been  able  to  do  that  because  ८ 112 51018
 Marketing  Federation  purchzses  15  to  16

 18 हिपी  0९1६५,  C.C.1.¢lso  purchases  about  12  to
 13  lakh  bales.  Certein  other  (0-0  9618  tive
 agencies  in  Punjab  and  Haryana
 also  purchase  7  to  8iakh  7165.0  There-
 fore.  ९४  50%  of  the  total  production

 and  asa  result  of  that  we  have  been
 able  to  stabilise  the  price.

 One  point  we  shall  have  to  keep  in  mind
 while  determining  the  price  of  cotton  and
 that  is  with  reference  to  the  price  of  the  yarn
 because  after  811  yern  is  being  used  by  10
 lakh  handloom  workers.  So  for  a  ag  ratio  is
 concerned,  85  1  told—Iz  प  notan  expert
 but  our  office  has  given  me  the  figures—
 cotton  contributes  70  %  ।ि  te  price  of  yarn.
 Therefore,  if  the  price  is  fixed  at  Rs  966
 per  quintel,  which  nobody  क  reccmmen-
 ded—neither  the  1an  re  ५11  6  verrment
 nor  even  the  M.Ps  with  whom  I  had  dis-
 cussed—the  question  willorise  at  t  price
 we  shell  have  to  give  शहर11  to  the  weavers.
 पार्ट, ६  balance  is  to  be  struck  between
 them  and  that  ¢ttempt  is  being  made:

 ।  would  net  ४  se  to  give  further  detailed
 information  because  just  NCw  ।  S  ve  initia-
 ted  discussions  with  the  28  hereshtre  o-
 vernment  and  the  Committee  which  has  been
 set  up  they  will  ४150  be  meeting  and  after
 that  it  would  be  pessib’e  for  me  to  overceme
 the  problem  which  has  ccme.

 SHRI  CHITTA  BASU  (Berasit)  :  The
 statement,  ६६  #  हरी  -  fect,  dees  not
 1९६811%४  cover  the  principe!  issue  which  hés
 been  raised.  The  principe]  issue,  if  you
 take  ncete  of  the  Mcticn  itself,.  is  the
 remunerative  price  fora  cotton  in  different
 perts  of  the  country,  perticule rly  in  24  he -
 rashtre.  Therefcre,  the  [पीए]: 1  or  fecus
 ९  the  11011.0 15.0  remuner?  tive  price  for  the
 cotton  growers.  1  agree  with  the  hon,
 Minister  the  t  this  remunerative  price  is  con-
 nected  &150  with  other  fectors  viz.,  the  lin-
 kage  between  the  price  of  cotton  and  yern,
 impert  policy  of  the  Government  म  regard  to
 cotton,  role  of  the  C.C.I..  the  ‘monopoly
 purche  sescheme  as  practised  by  7  म  réchtra
 Government,

 PROF.  r6.  RANGA  :  ।  15.0  not  mono-
 poly.

 SHRI  CHITTA  BASU  :  There  are  some
 other  issues  viz.,  whether  र  1६  to  be  given  ०
 should  be  given  to  the  cotton  growers  for
 stepping  up  production  and  for  higher  qua -
 lity  production.  These  cre  the  शान  ए
 issues  or  factors  which  #re  connected  with
 the  question  of  remuneré  tive  price.

 Coming  to  the  central  point  cf  the  remu-
 nerative  price,  the  House  should  knew  end
 perticulerly  the  hon.  Minister  shculd  knew
 whet  we  really  mean  by  remunera  tive  price.
 The  remuner?  tive  price  is  that  price  which
 covers  the  cost  production  plus  certain _
 हारी 1718 |  pre  कि.
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 tro.  70.  1२... :  Risk  8150, ी

 -ा  प०  BASU  :  ।  include  risk
 element,  transpcrt  element,  inc:  Icul:  सा  te
 cost  ef  preduction.  5i  element  is  there.
 ह फ़ाटीपतड  ।  मं  ४e  elements  which  cover  the
 cost  ठ  preducticn.

 The  prceblem  is  ४  !  the  concept  of  remu-
 tive  price  which  we  underst:  nd  is  not

 sਂ  mess  thet  of  the  o  verrment.

 PROF.  N.G.  RANGA  :  93  ?
 SHRI  CHITTA  BASU  :  । 4  ush  1  undcer-

 stand  from  the  figures.  xre  ऑ  11  uncer-
 stend  why  it  is  so.  The  figures  will  &11( पू .
 The  remuner:  tive  price,  1  gein  1606  1,  is
 the  price  which  ccvers  the  entire  cost  ८
 production  of  cotton  plus  2  स  rgine  1  pre  हि
 for  the  growers.  As  1  S  id  €  rlier,  the  risk
 eleriient  ।  md  ह  11  other  thirgs  116  cc  vered  in
 the  celcule  tion  of  cost  of  production.

 There  ?re  figures  prep?  red  by  the  1  he-
 rashtrr  cotton  growers  Assccii  ticn.  Very
 recently,  ।  xd  been  there  ond  ।  td  in
 oce:  sion  cf  hy  vinga  det?  iled  discussion  with
 some  of  the  le  ders.  According  10  the  ccst
 sheet  ४  ।  they  heve  prcduced—I  kncw,
 th:  t  hs:  150  been  appreved  by  the  1  hi
 rashtre  Gcvernment—the  ee  ८  cultive
 tion  per  quinte]  of  cotton  is  Rs.  517.12  p.
 These  figures  relate  to  lest  ऊ 1.  They  pre-
 pared  this  thing  lest  yeer.

 Now,  coming  to  Pref.  :  ९8 5  query,
 this  cost  of  producticn  hrs  been  cz  Icule  ted
 by  the  cotton  growers  ९  2  फ  प  81.1६  ६  fter
 taking  into  ¢ccount  811  these  thirgs,  the
 element  of  risk.  etc.  end  th:  t  ccmes  to
 Rs.  517.12  p.  This  figure  cf  Rs.  517,12  p.
 is  on  the  basis  cf  cost  of ¢  griculturs  111  bc  भ.
 tਂ  is.  f  mily  ६  फापो  ६  md  cn  the  brsis  of
 Rs.  4.50  फ.  ।  5  the  त  ily  wage  fcr  the  £  gricul-
 tur? 1  werker.  The  ccmput:  ticn  ऑ:  mace
 on  the  basis  ४  1  शाएिपा ए [1  1  11  ७  urers  ६  16
 8.0 10.0  1  1  the  rete  cf  ५.  4.00  fcr  the  female
 worker  nd  Rs.  4.50  p.  fer  the  पा  16  wc  111,
 But  if  we  स  ४८  into  ;cccunt  the  minimum
 w  ge  ह  प  11660.0  fer  the:  शौंए पा पा।  1  we  11615
 in  the  country,  it  shculd  be  Rs.  10 ६ 10, (11 cn the  basis  of  ‘..  the  cest  cf  producticn
 comes  to  Rs.  632.75  p.  7  is  my  cencept’
 of  the  remuner?  tive  price.  ।  think  the  whcle
 House  will:  pprove  this  concept  of  remune-
 र  tणe  price.

 Yeu  hr  ve  herd  whrt  is  ectuelly  beirg
 given.  The  APC  his  fixed  @  price  fer
 cotton  rt  Rs.  304  for  a  pi  rticuler  ५  riety.
 ह:  8ee  th:  t  the  t  pe  rticuler  आ  riety  is  not  the
 variety  you  hr  ve  menticned.  1  t  ५  riety
 is  5  320-F/414-F/J-34.  But  wh: t  his  been
 the  actu’  1  préctice  in  Mihir:  shire  7  Even
 the  gu’  ।  11660  price  which  he  ऑ?  mentio-
 ned  has  not  been  made  availz  ble  to  the  cotton
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 growers  Cf  व: फाह पा घई .  ।  me4  it  fiem
 my  perscni]  experience.  x।  they  hy  ve
 tcld  is  th:  t  they  never  gc  t  mcie फ  +  ।.  380
 per  quintਂ  11  ६1. जह  r.  Even  the  हुप  ।  1  teed
 price  प  5  higher  ४  म  ४  ।.  1६  per  the  state-
 ment  made  by  the  hen.  Minister.

 Therefcre.  ५  4  wills  gree  ४  ।  ४e  0051  wes
 Rs  517  cn  the b  sis  cf  lc  wer  ri  te  6  भ  6e to  the  workers  but  the  ccttcn  gre  फाहा  ६  got
 only  ।.  380/-at  the  highest  and,  12161.0  re,  the
 |)  Vert  ge  ccst  per  quint:  14.0  fcc  ttcer  wre:  bc  ut
 ८.

 131/-.पाँव  फलहार1371  ७
 ;  हीबा  1( ६1  en

 amcurt  (  s.137/-  by  precucirg  &  पांग 1 1 of  clcth.  This  is  the  aa  tion,
 मे

 क
 Therefc  re.  I  think  thr  t  the  demr  nd  fer  the

 ccttcn  grcwers  111  Cver  the  country  pr  rti-
 culérly  in  24  प  द  ध  fir  higher  (((((111
 price  is  just  fied  «nd  the  o  ६11 हाटा 1  bis
 gct  nothing  tc  cppese  it.  They  ८  पाति  (0 (6
 01 56 11,  7eii  cem:rd  -is  justified.  ८.
 dem: (०  ४  ।  the  whcle  नए  will  ६1] 11 the  justified  dem  rd  fir  higher  price  fer
 61((1 ह  ६  ।  cver  the  ccuntry  pi  rticul:  ily  the
 ccttcn  growers  o  1 11६ 14  ६1011 .  (है
 tions).

 =

 The  mest  respected  Mr.  Chaver  lest  yeer
 jcired  us  in  the  Darci  m:ich  demarcirg
 higher  price  fcr  ।  शाएए। (पाव 1 1  precuce.  दि 2.
 might  hi  ve  chr  rgec  sice  but  ।  म  ८e  the  t  he
 hes  net  chi  rgec  his  11210.0 60.0 1159.0

 You  have  not  changed  your’  philosophy Would  you  lend  vour  good  offices’  to
 see  that  the  demands  of  the  cotton
 growers  of  Maharashtra  are  conceded  to
 and  will  you  also  lend  support  (०  the
 justified  movement?

 The  question  of  linkage  is  very  important.
 I  do  not  want  to  go  into  much  details  on
 this  but  I  can  only  inform  the  Hon.
 Minister  that  his  predecessor  Mr.  9८.
 Chakravarty  when  he  was  Commerce
 ह 81111 112  of  Government  of  India  म  a
 Conference  at  Nagpur  agreed  with  the
 Orgenisers  of  the  Conference  that  there
 should  be  linkage  between  the  price  of
 cOtton  and  the  price  of  yarn  and  for  (81 *
 purpose,  a  Committee  was  set  up.  But,
 10:05  know  what  has  been  the  recommen-
 dation  of  that  Committee.

 Mr.  Sathe  has  been  referred  to.  I  know
 that  he  was  one  of  the  tig  champions  of
 the  movement  of  cotton  giowers  on  the
 demand  of  linkage  of  prices  of  cotton
 and  yain.

 र०  illustrate  this  particular  point,  I
 will  oply  read  a  report  from  an  editoria
 of  the  Economic  Times,  I  quote:

 “The  price  index  of  cotton  fell  from
 208  in  1976-77  to  rule  around  165.0
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 /  1  during  the  two  years,  1978-79  and
 +  1979-80.  The  indice  for  yarn  and

 cloth,  however,  continued  to  move
 up  during  this  “period.  From
 193  in  1976-77.  the  price  index
 for  yarn  1086  to  233  by  1979-80.
 During  the  same  period,  the  index
 for  cloth  improved  from  172  to
 200.”

 Therefore,  the  rise  in  the  price  of  cotton
 is  not  1 (1६०  by  the  rise  in  price  of  cloth.
 Cotton  price  is  much  higher  than  the  rise
 in  price  of  raw  cotton.  Therefors,  ए | 355
 there  is  a  proper  linkage  between  the
 price  of  the  two.  it  will  always  be  going  11
 favour  of  textile  barons  aid  tycoons.
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 _My  charge  against  the  Government.  is
 that  they  decide  the  price  of  cotton  having
 thé  interest  of  the  textile  magnates  and
 textile  barons  and  tycoons  in  their  heart.
 They  run  with  the  hare  and  hunt  with  the
 hound.

 ‘Unless  the  Government  ‘changes  this
 policy  of  appeasement  of  _  textile
 barons  and  tycoons,  the  ८01((0.1  growers
 cannot  be  given  fair  price.

 1  hope  that  the  Government  changes
 its  basic  policy.

 Coming  to  the  policy  of  import,  there
 is  a  very  big  conspiracy  in  it.  When  there
 is  stock  of  indigenous  cotton  in  Our  country,
 the  Government  goes  in  for  import  of
 cotton,

 1  woulddraw  the  attention  of  th:
 Minister  to  an  editorial  comment  of  the
 Ecnomic  Times  which  reads:

 “The  cotton  textile  industry  may  have
 several  problems,  but  shortage  of
 raw  material;  is  not  one  of  them.”

 This  is  not  my  viev.  The  हिल्‍्फका1धां?
 Times.  in  its  editorial  states  that  shortage
 of  raw  material;  namely  cotton  was  not  a
 problem  for  the  textile  industry.  But
 the  Government  has  decided  to  import
 five  lakh  bales  of  cottoa  from  abroad.
 ri  Goveriment.  I  accuse  do  not  agree
 to  give  a  fair  price  to  the  agriculturists
 of  a  country,  but  they  import  cotton
 at  @  higher  rate  just  to  depress  the  price
 of  cotton  in  the  country.  Therefore,  udless
 the  import  policy  of  cotton  is  changed—
 in  the  case  of  wheat  we  have  seen  it;  र
 ४  Not  Necessary  fox  me  to  explain;  the
 same  policy  is  being  pursued  in  the  matter
 of.  depressing  the  price  of  cotton  in  our
 country—  udless  the  Government  changes
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 its  policy,  justice  cannot  be  done  to  the
 cotton-growers  cf  the  country.

 ।  would  refer  to  another  point,  and  that
 isvery  simple,  the  role  of  oo.
 Only  yesterday  the  news  has  appeared
 given  by  the  PTI,  not  by  स  थ  you,  Sir....

 PROF.  MADHU  DANDAVATE
 (Rajapur)  :  CPI?

 SHRI  CHITTA  BASU  :  90  not  have
 an  allergy  for  CPI.

 PROF.  MADHU  ‘DANDAVATE  :  ।
 like  them  very  much.

 SHRI  CHITTA  BASU  :  ।  is  a  PTI
 report  from  Bhatinda

 “The  Cotton  Corporation  of  India  has
 virtually  suspended  its~  cotton
 उ घाप्डगा उप  Operation  in  20  cut
 of  the  26  cotto2  markets  in  Punjab

 ः  ।  which  it  operated  last  year.

 “According  to  official  sources,  this  step
 had  been  taken  following  directions
 from  the  head:  office  to  purchase
 with  parity  rates  fixed  at  Rs.  510
 per  quintal.

 “The  sources  explained  that,  in  the
 remaining  six  markets,  cotton
 purchases  were  nomital.  The  CCI
 purchased  only  243  bales  of  cotton
 from  these  centres  8कुछ151  the  daily
 average  arrivals  of  4,200  bales  in
 Punjab  markets.”

 The  average  daily  arrival  in  the  market
 is  4,000  and  odd  bales,  The  CCI  purchased
 only  200  bales,  and  they  have  stopped
 purchasing  because  the  price  is  Rs.  510.
 Government  is  not  willing  to  purchase
 cotton,  Punjab  variety,  at  Rs.  510.  May  I
 know  from  the  hon.  Minister  in  this  con-
 text  whether  they  would  give  directions  to
 the  CCI  to  purchase  as  much  as  possible
 at  remunerative  prices,  if  not  remunerative
 at  least  at  fair  prices.  भ

 Coming  to  another  point,
 the  monopoly  purchase
 Maharashtra  Government

 MR.  DEPUTY-SPEAKER:  Please
 try  to  conclude.  You  have  takea  20  minutes,
 You  are  a  very  senior  Member.  How  can
 I  teach  you?  There  are  three  more  hon’
 Member  to  ask  questions.

 SHRI  CHITTA  BASU:  The  monopoly
 purchase  scheme  of  Maharashtra  Govern-
 ment,  ।  am  told,  is  not  a  permanent  one.
 It'depends  on  the  sanction  or  green  signal

 namely,
 scheme  of
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 म  te  Government  of  India.  They
 wd  extension  for  ten  years,  but  the
 ककल क्क्. शाए (30०४७ 611  .-has  agreed  to  extend  only
 by  One  year.  Ido  not  agree  that  the  cotton
 purchase  scheme  of  Maharashtra  Goveri-
 ment  is  foolproof.  But  it  is  a  step  forward
 towards  compulsory  procurement,
 The  problem  catnot  be  sOlved  unless  the
 entire  cotton  production  is  purchased  by
 the  Government.  That  is  the  ideal  condition.
 But  it  is  Not  possible  at  this  time  to  have
 that  monopoly  procurement  all  over  the
 country.  But  the  Maharashtra  Government
 has  taken  a  step  forward  towards  that
 and  this  Government  at  the  Centre  does  not
 like  that  scheme  or  does  not  want  it  to  con-
 tinue  that  for  any  longer  period.  ।  would
 like  to  ask  whether  the  Government  would
 continue  to  support  that  schom2  and  see  that
 the  scheme  is  also  made  foolproof  and
 more  money  is  given  by  the  RBI  to
 8६5  larger  purchases  so  that  the  cottoa-
 growers  may  get  a  fair  and  remunerative
 price.

 Lastly  this  Government  always  gives
 soft  loans  to  the  textile  magnates  for
 modernisation  and  these  textile
 magiates  are  never  interested  in  moderni-
 sation.  But  little  has  been  done  by  the
 Government  to  give  aid  to  the  cotton
 growers  by  way  of  giving  inputs  at  subsidised
 rates.  Therefore,  may  ।  know  whether  the
 Government  has  got  any  such  proposal
 of  giving  inputs  for  the  cotton  growers  at
 subsidised  rates  and  also  to  see  that  all
 encouragement  and  aid  is  given  to  the
 cotton-growers  for  stepping  up  of  pro-
 duction  and  also  improvement  of  quality.

 Lastly,  this  needs  an  overhauling  of  the
 policy  and  the  overhauling  of  the  policy
 should  be  based  on  the  idea  of  going  in
 for  compulsory  procurement  of  cotton  and
 in  that  respect  the  Government  should
 take  immediate  steps.  Would  the
 Government  take  steps  of  the  nature  as
 in  Maharashtra  but  for  other  States  also
 where  cotton  is  grown?

 SHRI  PRANAB  MUKHERJEE
 The  hon  Member  has  ia  his  long  observation
 covered  a  Number  of  subjects.  ।  would  not
 go  into  arguments.  What  should  be  the
 remunerative  price  ?  म  has  quoted  some
 statistics.  I  also  have  some  statistics  with

 SHRI  CHITTA  BASU:  You  give  it.

 SHRI  PRANAB  MUKHERJEE
 _  Like  economists  and  politicians  no  two

 Statisticians  will  ever  agree.
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 What  should  be  the  remunerative  price
 including  the  Jabour  and  other t which  he  mentioned?  These  are  taken  into
 account  by  the  APC  but  you  never  agree
 with  the  APC.  Sometimes  we  also  do  not
 agree  with  the  APC.  When  APC  and  the
 Planning  Commission  take  into  account
 and  fix  the  price  at  Rs.  690  per  quintal  for
 cotton  you  can  arrive  at  what  should  be
 the  price  of  yarn,  what  will  be  its  effect
 on  the  10  million  persons  engaged  in  the
 handloom  sector.  I  am  not  going  into  the fabrics,  ।  ऑ  just  confining  observations
 to  the  users  of  yarn.  Your  argument  is
 very  simple  and  sitting  there  you  can  say,
 ‘Subsidise  .  ।  will  like  you  to  please
 remember  the  last  part  of  our  observation  of
 providing  subsidised  inputs.  In  the  Budget
 statement  if  the  Finance  Minister,  accepting
 your  proposal,  comes  forward  with  a  heavy
 dose  of  deficit  financing  to  give  more
 subsidies,  what  will  be  the  hon  Members’
 reaction?  Therefore,  1  am  not  going  into:
 that  aspect.

 He  has  said  that  we  are  determining  the
 policy  of  cotton  procurement  and  cotton
 price  keeping  an  eye  on  the  interests  of  the
 textile  mill-owners.  The  hon  Member  has
 conveniently  forgotten  that  the  Govern-
 ment  of  India  is  the  biggest  textile  mag-
 nate  because  it  has  103  textile  mills  under
 NTC.  No  individual  owner  in  this  country
 has  got  103  textile  mills.  We  took  one  such
 mills  in  the  hon  Members  State,  The
 hon  Members  State  Government  comp-
 elled  me  to  take  it  over  which  was  closed
 for  19  months......
 SHRI  CHITTABASU:  You  have  done
 a  good  thing.
 SHRI  PRANAB  MUKHERJEE:  At
 the  same  time  we  know  how  to  run  a  mil
 and  where  the  shoe  pinches.  It  ts  not
 merely  the  profit  motivation.

 Even  from  the  N.C.T.  angle,  we  know
 what  has  been  the  effect  on  the  price  of
 cotton  and  other  things.  When  we  talk
 of  the  remunerative  price,  nobody  denies
 that  they  should  geta  remunerative  price.
 Apart  from  any  other  logic,  this  is  a
 simple  logic  that  if  they  do  not  get  that
 price,  they  won’t  produce  and  they  won't
 produce  if  raw  materials  are  not  being
 made  available  to  support  that  industry.
 Therefore,  that  point  is  always  taken
 into  account.  What  I  wanted  to  point
 out  was  this.  What  is  the  minimum  support
 price  for  this  year  or  last  year  is  not  teie
 vant.  It  is  not  relevant  in  the  sense  that
 the  market  price  is  already  high.  In
 cotton  we  have  been  able  to  fairly  stabilise
 the  price  because  of  the  _  institutional
 arrangements  we  haye  made.  The  mono-
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 r  procurement  scheme  of  Maharashtra ”  continuing  and  nobody-  is  saying  that
 this  scheme  will  be  discarded  right  now.
 ।  9a3  contributed  to  the  stabilisation  of
 cotton  price  and  to  providing  assistance
 to  the  growers.  I  do  not  know  how  he
 mentioned  the  figure  of  Rs.  380.  So  far
 as  I  understand  there  is  a  system  of  passing
 not  only  the  remunerative  price  but  also
 the  profit  व  the  end  of  the,  year.  The
 payment  is  made  in  two  _  instalments.
 Earlier  what  they  used  to  do  was  to  make
 payment  in  three  instalments  firstly  they
 would  pay  50%  at  the  beginning  and  then
 50%  thereafter.  After  that,  at  the  end
 of  the  accounting  period  they  used  to  get
 the  bonus  on  the  profit.  Therefore,

 1  do  not  know  where  from  the  hon.  Member
 got  that  they  got  380  when  the  guranteed
 price  was  determined  at  Rs.  500  and  odd.
 Jt  may  be  that  they  got  one  instalment.
 Not  only  that.  They  got  bonus  as  _  (टा
 share  to  the  profit  which  the  Marketing
 Federation  makes.  Marketing  federation
 does  not  misappropriate  or  appropriate
 the  profits.

 Coming  to  the  question  of  import,
 ।  ४  not  know  wherefrom  the  hon.  Member
 got  the  figure  that  we  had  imported  five  lakh
 bales.  We  had  imported  only  50,000  bales.
 (Interruptions)

 SHRI  CHITTA  BASU  :  May  be,  waiting
 for  the  import.

 SHRI  PRANAB  MUKHERJEE  :  10.
 We  had  not  gone  or  the  import  of 5  lakh
 bales.  We  went  in  for  one  lakh  bale  import
 that  too  short  staple  cotton.  There  are
 certain  imbalances.  [  d०  not  know  how
 the  hon.  Member  says  that  we  are  importing,
 the  entire  thing.  We  were  importing  50,000
 bales  only.  He  conveniently  forgot  that  we
 had  taken  this  decision  of  exporting  of  7.86
 18811  bales.  Therefore  it  happens  sometimes.
 IfIdo  not  consume  the  entire  thing—long
 staple  cotton—we  have  to  export  that.
 Wherever  there  is  a  shortage  of  medium
 short  staple  cotton,  I  have  to  import  it.
 Last  year,  what  we  decided  was  _  ti.
 We  took  the  decision  of  importing  one  lakh
 bales.  Ultimately,  the  actual  import  was
 of  the  order  of  50,000  bales.  Twenty  five
 thousand  bales  were  done  by  NTC  and
 the  other  25,000  bales  were  done  by  others.
 Ido  not.  know  about  the  CCI  purchases  as  to
 why  they  have  suspended  the  operation.
 x  Punjab  apart  from  the  C.C.I.  they  have
 cooperative  organisations  also  in  the
 market.  CCI  has  also  got  the  market.
 I  can  assure  the  hon.  Member  that  the
 pattern  by  and  large  is  this.  More  than
 fifty  per  cent  of  the  procurement  ४
 being  made  by  the  cooperatives  including
 Government  agencies  including  the
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 CCI.  That  ratio  will  be  maintained.
 CCI  may  purchase  more.

 In  regard  to  continuation  of  the  Scheme,
 I  have  already  mentioned  that  it  is  continu-
 ing.  We  have  to  review  this  from  time  to
 time.  One  point  is  there.  Certain  other
 States  have  also  come  forward  with  a  de-
 mand  and  I  do  agree  that  this  isa  good
 scheme.  But  sometimes  aberration  takes

 {  place.  I  would  not  like  to  mention  the
 aberration  here.  The  hon.  Member  are
 fully  aware  of  it.  1a5  time,  they  had
 created  some  aberration  which  had  been
 reflected.  There  is  a  trend.  If  you  simply
 distort  this  by  one  big  jump,  it  creates  some
 problems  in  certain  other  areas.

 श्री  रशीद  मसूद  (सहारनपुर)  उपाध्यक्ष
 महोदय,  चित्त  बसु  जी  ने  मेरे  ख़्याल से  ज्यादातर

 चीजें कह  दी  हैं
 MR.  DEPUTY  SPEAKER  :  xe  has

 exhausted  all  the  points.
 SHRI  RASHID  MASOOD  :  ।  will  not

 take  much  time.

 MR.  DEPUTY  SPEAKER  :  There  are
 no  other  points.

 SHRI  RASHID  MASOOD  ::  ।  will  not
 take  much  more  time  since  he  has  already
 covered  most  of  the  points.

 MR.  DEPUTY  SPEAKER  :  Please  be
 brief.

 श्री  रशीद  मसूद  :  उन्होंने  ज्यादातर.  चीजें

 याद पा  रहा  है,  वह  मैं  पेश  करना  चाहता हूं

 भरते  हैं  तो  हो  जाते  हैं  बदनाम  ।

 करते  हैं  तो  चर्चा  नहीं  होती ॥
 आह  भी

 at  कत्ल

 बन  गया  है  कि  जब  भी  किसान  अपनी  पैदा की
 हुई  चीजों  के  लिए  कीमत  मांगने  जाता  '  है  तो
 बजाय  इस  के  कि  उस  की  मांगों .  पर  हमदर्दी
 के  साथ  गौर  किया. जाय,  उस  को  गोली का.
 निशाना  बनाया.  जाता  है  ।  सरदी  के  मौसम  में
 ज्यादातर  लोग,  हम  में  से  जो  यहां  पर  बैठे  हुए
 हैं  वे  शौर  वे  लोग  जोकि  इस  गवर्नमेन्ट  को  फेवर
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 होता  है--किसान  अपने  खेत  में  पानी  देता  'है  ।

 उसे  पता  नहीं  होता  कि  कब  उसे  निमोनिया

 हो  जायेगा  लेकिन  इसके  बावजूद उसे  इस  काम
 की  करने  में  कोई  अफ़सोस  नहीं  होता  ।  इसी  तरह
 से  जब  लू  चलती  है  और  श्राप  लोग

 एश्ररकण्डीशण्ड मकानात में बैठे मकानात  में  बैठे  हुए  होते  हैं,  उस

 बारिश  हो  रही  होती  है  उस  वक्‍त  किसान
 छत  के  नीचे  नहीं  होता  है  बल्कि  खेत  में  फसल
 को  लगा  रहा  होता  है  ताकि  इस  मुल्क  के  लोगों
 को  खाना  मिल  सके  ।  इतनी  सारी  दिक्कत  बर्दाश्त
 करने  वाला.  किसान  जब  अपनी  पैदा  की  हुई
 चीज  का  वाजिब  दाम  मांगता  है  तो  उसको  श्राप
 वाजिब  दाम  न  देकर  गोली  देते  हैं  ।  पिछले  दो
 सालों  में  भ्रापकी  सरकार  ने  135  बार  किसानों
 पर  गोलियाँ  चलाई हैं  जिनके  दौरान में  समझ  ता
 ह;  88  किसान  मारे  गए  हैं  ।  मैं  यह  नहीं  कहता
 कि  श्राप  उनको  प्राफिटेबल  प्राइसेज  दीजिए  जिससे
 कि  वे  ऐश  की  जिन्दगी  गुजार  सकें  ।  नगर  झपको
 रेम्यूनरेटिव  प्राइस  के  नाम  से  चिढ़  है  तो  श्राप
 उसको  चैरिटी  प्राइस  दीजिए  ।  शप  उसको  ऐसो

 झपकी  गलत  पालिसीज का  राज
 कि  खाद  और  दूसरी  जरूरी  चीजों

 तें  जिस  रेशियो  में  बढ़ी  हैं  उसी  रेशियो द
 क  मे व.  ुई  वीज़ोंरक  कीमतें

 हैं  ।  सन्‌  1970-71 से लेकर से  लेकर  1977
 ग  का

 किसान  जो  चीजें  वैदा  करता  है  (जिनको  बाप
 आउटपुट  कहते  हैं)  उनके.  दामों में  27  से

 100  फीसदी  तक  इजाफा  हुआ  है  .।  भगर  इसका
 आप.  एवरेज.  निकालेंगे  ता.  मेरे  ख्याल  में
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 करीब  52-53  परसेन्ट  के  करीब  बंठगा  इस
 तरह  से  किसान को  बहुत  बड़ा  नुकसान  पहुंचां  है  |

 पिछले  दिनों  जब  बुवाई  हुई  गेह,  की  तो  एवरेज
 के  लिहाज़  से  ज्यादा  एरिया  में  गेहूं  बोया  ..गया'  1

 उस  वक्‍त  श्राप  वहुत  खुश  हो  गए  कि  इस  .साल
 ज़बरदस्त  पैदावार  गेहू.  की  होगी  श्र  भांपने,  सोचा
 fe  9८.  मिलियन  टन  मेहं  श्राप  खरीद  लेंगे,
 प्रोक्योमेन्ट  कर  लेंगे  लेकिन  उसमें  श्राप  फेल. हो.  गए
 इसकी  वजह  यह  थी  कि  1976-17  में  जहां
 किसान ने  17.9  परसेन्ट  खाद  इस्तेमाल  की:  .  थी
 वहां  सन्‌  1981  में  जाकर  उसने  खाद  के  दाम
 बहुत  बढ़  जाने  की  वजह  से  6.1  परसेन्ट  ही
 खाद  इस्तेमाल को  ।  मझे  पता  नहीं आप  मैं  से  कौन
 से  लोग  गांवों  मैं  जाते  हैं.  लेकिन  मैं  तो

 एक  किसान  का  लड़का  हू  भीर  एक  ऐसी  पार्टी
 से  ताल्लुक  रखता  .हू_  जिसने  इस  बात  को  .सोच
 रखा  है  कि  किसानों  को  उनके  वाजिब  हक  दिलाने

 हक  दा

 द  ट  क  दर

 उड  न  र  कपए  को.  सोज  भ  कहत  है
 20  हजार  करोड़  का  माल  मार्किट

 में  लाता  है  ।  13  हजार  करोड़  का  माल  देहात
 में  रहने  बालों  के  लिए  रह  जाता  है  ।  अब  जो
 मैन्युफैक्चर्स  गुड्स  हैं  उनके  और  किसान  की  पैदा  की

 हुई  चीज़  के  दर्म्यान  1  परसेन्ट  का  भी  फर्क  जाता
 है  तो  200  करोड़  का  लास  किसान  का.  हो  जाता
 है।  इसी  तरह  से  उसमें  राज  25  फीसदी  का  डिफेंस

 ।  अगर  श्राप  उसको  लगाइए  तो  पांच  हजार
 करोड़  रुपया  हर  साल  देहात  से  खींचकर  शहरों

 ग  हो
 बात  नहीं  करते  हं

 हुई  चीज़ों  क  ब  जीव
 कीमत  दें,  उसका  नपना वैर टो  प्राइस  दें  और.  देहात
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 गलत  है  ।  उसमें  ड्राप  किन  लोगों  को  बैठाते  हैं-
 वे  जो  शहरों  में  तालीम  हासिल  करके  आने  हैं
 कौर  यह  नहीं  जानते  हैं  कि  गन्ना  किस  को  कहते  हैं  ।

 ait  पिछले  दिनों  राव  बीरेन्द्र  सिह  जी  से  बात
 हुई,  उन्होंने  कहा  कि  हमने  गन्ने  की  बीमारी
 दूर  करने  के  लिए  एक.  नया  तरीका इजाद  किया
 है,  यदि  गन्ने.  को  शझा धा  घण्टा  गरम.  हवा

 दी  जाए  तो  उसके  अन्दर  बीमारी  नहीं  रहेगी  ।

 अब  आप  लगाइए  खेत  में  हीटर,  यह  साइंटिस्टों
 की  खोज  है  ।  लिहाजा  इस  तरह  जो  देहातों  में

 दूसरी  बात  यह  है  कि  कॉटन  की  कीमत  कौर
 कपड़े  की  कीमत  का  जो.  मुनाफा  है,  इन  दोनों
 का  डिफ़ेंस  यदि  ग़रीब  मज़दूर  को  जाता  है,  तब

 भी  ग़रीब  किसान  सोचता  है  कि  हमें  नहीं  मिला
 तो  दूसरे  परब  भाई  को  मिल  गया,  लेकिन वह  मज़दूर  >
 भी  परेशान  है।  किसानों  को  पूरी  कीमत  नहीं  दी  जाती
 है  ।  लिहाजा  कीमत  मुर्कारिर  करने  से  पहले  श्रमिकों
 एक  पॉलिसी  बना  देनी  चाहिए  कि  कपड़े  की
 कीमत  में.  और  कॉटन  की  कीमत  में  कोई  न  कोई

 रेशो  ऐसा  जरुर  होना  चाहिए  ।  हम  यह  नहीं

 कहते  हैं  कि  मिल  को  नुकसान  हो.  जाए,  हम
 यह  जानते  हैं  कि  मिल-ग्रास  बड़े-बड़े  लोग  हैं

 भोर  वे  सिक  मिल  डिक्लेयर  कर॑  देते  हैं  भर
 फिर  सरकार  उसको  टेक-श्रावक  .कर  लेती  है  और

 AGRAHAYANA 10,  1903  (SAKA)  Urgent  Public
 Importance

 पैसा भी  लगाती  है,  फिर  पैसा  लगाने  के  बाद  उसको
 वापिस  भी  कर  देती  है  ।  यदि  श्राप  ऐसा  नहीं
 करेंगे  तो  इलैक्शन  कैसे  लड़ेंगे  ।  भा  उनको  भी
 फायदा  पहुंचाने,  लेकिन  इसके  साथ-साथ  किसानों

 को  नुकसान  न  पहुंचाएं  ।  इन  दोनों  चीज़ों  पर  मेरी
 दरख्वास्त  है  कि  श्राप  गौर  करें  श्र  किसानों
 को  कम  से  कम  नगर  श्राप  रिम्युनरेटिव  प्राइस

 254
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 बजर  3  जि  कपट  पेज  ३)

 नी  52  व  एडिट  ज  र  ८  पीरी

 1u.  DEPUTY  SPEAKER  :  8e  has  ex-
 hausted  all  ४  points.

 SHRI  RASHEED  MASOOD  :
 not  take  much  time.

 MR.  DEPUTY  SPEAKER  :  There  are
 no  othe?  points.

 SHRI  RASHEED  MASOOD  :  ।
 will  not  take  much  more  time  since  he  has
 already  covered  most  of  the  points.

 MR.  DEPUTY-SPEAKER  :  Please  be
 bri  f.
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 SHRI  PRANAB  MUKHERJEE  :  Sir,
 from  the  long  observations  of  the  hon.
 Member,  I  could  only  प  xe  cut  one  point.
 He  wants  nore  representaticns  cf  the
 farmers  in  Agriculture |  Prices  (ऋण55011
 and  | अ 11111 + अ  1196.0  price  for  the  firmers
 for  their  produce.  Nobody  is  disputing
 that.  There  816  no  two  opinions  on  thet.
 But  he  wanted  to  induct  some  new  type  of
 eoncept  Which  is  really  a  peculiar  one.
 ।  ऑ  25  if  there  1  re  two  sets  cf  people-one

 set  is  grower  and  enother  is  consumer.
 Tn  this  country,  every  grower  is  ६ 1५0  a
 consumer  and  perticuleily  in  the  crea
 ‘of  textile,  there  is  not  a  single  one  who  is
 1.0 8.0  consumer.  ।  d०  not  know  what  type
 of  consumers  he  is  referring  te.  When  he
 5855  thet  in  the  cose  of  textiles  they  ere
 just  sitting  in  an  vir-conditioned  rocm.
 Of  the  60  million  people  of  the  country
 ‘everybody  11565.0 8.0  piece  of  (1010 (01 or  a  Idin
 cloth.  Even  in  the  erea  ०  textile,  he  wants
 to  point  out  that  the  consumers  fre  sitting

 in  the  air-conditioning  rocm  and  do  not
 knew  the  problem  of  the  growers,  It  is
 Very  difficult  to  ६ 0८6]  that  position.

 sr८  RASHEED  MASOOD  :  116.0
 prefit  is  being  taken  aw.y  by  the  mill
 Owners.

 SHRI  PRANAB  MUKHERJEE
 While  replying  to  Mr.  Chitt  980.  I  seid
 the  t  it  was  true  and  nobody  is  si  ying  thet
 mill  Cwners  sre  not  making  profit.
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 ४ar  it  is  equally,  true  thet  the  Gevermment
 of  Indie  is  running  textile  mills,  ऋ
 were  sick,  2nd  which  you,  the.  Members
 of  Perli  ment;  asked  the  | द 1६11 - 1 अ
 of  10 अ  to  take  over,  to  nurse  them.
 fore.  म  ।  1.0  पीठ2 ellof  them  cre
 profits;  जि  o  them  are.  incurring  losses,
 particule rly  the  spinning  mills.  problem
 is  there,  ए (1: ह ज़द 1) (६:  to  point  out,  ?
 you.  will  x८0e  to  1e  it  et  a  perticular
 level  end  रि  भाप  d०  एए1:19  ke  itet2  ?
 culzr,  level,  in  the  desire  of  giving  scme-
 thing  more  to  the  grower,  you  will  create
 probloms  for  other  types  of  consumers,
 who  ere  equally  poor,  for  instance,  users
 of  पा.  ुकटाद:&  re  10  million.  pec
 are  handloom  wee  vers.  If  ycu  fix  the  price
 of  cottom  न  २..  966  per  quinte  ।  you  will
 have  to  (हिप  whet  would  be  the  price
 of  y’rn  at  which  the  weavers  wilt  be  र  हट
 to  use  it.  thevefore,  a  belence  hes  to  be
 struck  end  we  “re  fully  owere  cf  it,  Since
 1980,  this  Government  हिਂ ६  [02162  sed  prices

 ‘of  every  agricultural  commodity.  It  hos
 gone  even  beyond  the.  recommends  (015
 of  the  A.P.C.  पंत  every  96०1  and  in  every
 agricultural  commudity.  Your  prrty  may
 be  a  pert  cf  the  farmers,  but  history  seys
 that  Indien  वृश पंपा1  Ccngress  .  born
 cut  of  formers  end  it  is  the  organisation
 of  पाइट5,  bec@use  the  whcle  ccurtry
 is  of  the  डीपीए,  मटीला  ७e  ere  004 ४/
 is  the  contribution  of  fermers.  It  is  out
 of  their  labour,  their  blocd-whatever  we
 have  been  @ble  to  echieve.  in  fact,  it  has
 been  ;  (पंट  o  the  frimres.  Your  pery
 म  ७e  ver)  much  interested  in  the  fe  mers,
 but  historiceliy  it  is  not  correct  to  siy
 that  you  ere  the  only  perty  interested  .in
 the  well-being  or  एट]  ा  the  fer-
 mers  ;  xe  fre  पूप 115  interested  in  it.

 For  the  informa  tion  cf  the  hon.  Members
 1  can  tel)  that  there  is  3  fern  er  representa-
 tive  in  the  Agriculture!  Piices  (पा 501,
 Though  it  is  not  within  the  purview  of
 my  Ministry,  yet  I  understand  thet  the
 Agriculture’  Ministiy  is  contemplating
 to  mike  it  broed-bised  and  hevirg  more
 representatives  from  different  sectiens
 ef  the  farming  community,  I  do  nct  think
 that  the  hon.  Member  1s  mde  cut  any
 other  point.

 SHRI  UTTAM  RATHOD  (एफए0  :
 Sir,  this  perticular  ८६  11"  attention  is
 concerned  with  fecussing  the  attention
 on  the  agitation  thet  is  going  on  in  2  he-
 reshtra  with  regard  to  remunerative  prives
 for  cotton.  As  you  are  aweie,  in  15
 rashtra  cotton  is  prceduced  by  the  diy-
 farmers.  As  si  Jyotirmoy  Bosu  his  said
 in  his  report,  two  or  three  inches  of  rain
 in  this  countiy  can  affect  the  whole  creup,
 the  whole  agricultural  sector  this  way  cr
 that  ३.

 टी



 261  ea  attention  to  AGRAHAYANA,  10  1903  (SAKA)
 matter of

 ne?  rly

 oman
 ग Maharashtra  produces

 nary
 ग  ऋare  rate  ?  ad  why  doyou  deprive  us

 -twa  14  bales.  Out  of  this,  we  ve  seen,
 the  Marketing  शaia  hs  been  ह  016
 to  purchase  neerly  16  to  17  lekh  beles
 every  30.  404  of  the  cotton on  the  out-
 skirts  of  our  51.0  tes  to  the  edjacent
 ऑ  :  because  there  prices  offered
 to  the  cotton  growers  @re  much

 :
 know  thet  the  monopoly  purchase

 which  the  Maher;shtre  Government  hes
 introduced  is  doing  a  हा  service  to  the

 le,  but  at  the
 ged

 time I  may  bring
 it  to  the  notice  of  the  Minister  that  no
 cotton  grower  is  going  to  अं  till  you  pay
 him  the  bonus.  The  क..  Minister  says
 that  the  price  that  was  0810  to  the  cotton

 apower
 in  two  or  three  inste  प्राह (5  has  been

 ne  away  with  it  is  being  paid  in  one
 11011.0  राइड ,  1e  guaranteed  price  is  paid
 to  grower  in  one  inst:  1a,  but he  hes  to
 wait  for  the  bonus  if  the  Cotton  Corpora-
 tion  m*kes  any,  profit.

 Now,  what  is  the  guaranteed  price  fixed
 for  the  farmers  ?  Shri  Mukherjee  will  7  gree
 that  the  Committee  that  he  hes  formed  just
 to  Keep  4  restriction  on  us  hes  fixed  the
 price  81  the  level  of  Rs.  480;  that  was  last
 year’s  price.  Is  it  not  a  fact  that  the  cost
 of  fertilizers  on  11-6-1981  has  gone  up
 ay  17.5%  1

 Is  it  a  fact  that the  cost  of  fertiliser  on
 11-6-81  ॥ਂ  gone  up  by  17.5%  ?  ri  has
 been  repliid  to  on  the  floor  of  the  House,
 and  ।  (५1७1) ४४  think  he  will  deny  it.  Isn*t  it
 8.0 201.0  Mr.  Mukherjee  that  price  of  insecti-
 cides  has  gone  up  by  10  %?  जाਂ  ita  fect
 that  labour  cherges  heve  :}so  gone  up  ?
 हदਂ  ita  कि  e  that  electricity  charges  have
 gone  up  ?  Isn’t  it  a  fact  that  price  of  crude
 and  diese]  have  gone  up  ?  Are  you  going
 to  give  us  any  increzse  in  this  or  not  ?

 द्  र
 $810  that  the  Committce  fixed

 x0.  480.

 13  hrs.
 छा.  But  what  about  the  cost  &हिट

 ment  recommended  by  the  M*harashtra-
 Government  ?  चीफ1118  Government
 has  also  a  सा  chinery  to  essess  the  cost
 on  each  veriety  or  sey  on  ecch  crop.  you
 spend  and  they  have  derived  the  cost  that
 comes  to  (५-४०  ५८.  638.0  That  is  the  cost
 they  recommended.

 Sir,  the  CCI  in  the  adjecent  area  of
 ि 8 51011 ,  in  Berhe  mpur,  is  purchz  sing
 L-147  at  the  rate  of  Rs.  551  to  x८.  572;  YL

 at  the  rate  of  Rs.  511  to  Rs.  587.  In  Adil-
 abod,  which  is  very  close  to  me  in  Andhra
 Pradesh  the  price  is  Rs.  590  to  Rs.  603.
 And  the  same  is  the  case  as  fer  ?१  Karna-
 taka  and  [है 111 4:14  are  concerned.  Do  you
 want  our  cultivators  to  take  cut  el]  our
 cotton  and  sell  it  to  the  private  00678  1015
 and  CCI  which  is  purchasing  cotton  at  the

 of  our  own  cost  ?  x  do  yoy  stop.  the
 Cotton

 haan  ी
 Federaticn  to

 न  ् be  wre6  to  cotton  grcwers
 oie  रम्य  ०  18.0 51.0  yeer  the  tote]  purchase
 by  Cotton  Merketing  Federetion  wes  6
 4a4s  and  sixtyeight  quinte]  end  this
 year, ।  क़  giving  the  exect statistics. cn  25th
 Noyember,  1981  our  total  puchrse  by
 Cotton  Merketing  एटा 8 (01  is  two  1
 fortyeight  thousend  quintal.  xa  can  see.
 This  periteylar  cotton  mcncpcly  purchese
 scheme as  provided  ७७?  5017  ।  ०  आa

 _to  50  many  fectory  workers,  to  sO  many
 people  who  live  in  ville  ges.  Are  ycu  going
 to  deprive.  them.  When  you  spe? k  of  yarn,
 naturally  think  of  powerlccms  -and

 apo looms,  1  gree.  They  ere  ?  10छह#  ten  million
 people.  But  what  about  the  cultivators
 who  ere  much  more  in  number  ?  Have
 you  ever  thought  about  them  ?  म  you  have
 thought  8  bout  them,  plerse  give  us  some
 rise.  Just  give  17  or  18  per  cent  which  we
 26e  dém’  ..,  not  more  then  th:  t.  ।  ऋ

 t  quoting  the  fertiliser  price  which  has
 n  enhanced  by  seventeen  and?  ह:  |  xe

 * टट.  Give  us  that  much,  we  will  be  more
 than  happy.

 Last  year,  the  price  of  cotton  seed
 was  Rs.  115  to  Rs.  120  and  this  yesr’s
 cotton  seed  price  is  Rs.235  to  ८.  240.
 The  price  of  controlled  clcth  x3  gene  up.
 Mr.  Mukherjee  will  agree  with  म  that
 its  price  hes  gone  up.  Den’t  yeu  think
 that  these  cultivators  who  cultive  te  under
 adverse  circumst?nces  14 ट  प्  t0  put
 on  some  clothes  ?  Don’t  they  he  ve  to  pay
 for  it  ?  1  they  have  to  ;  :  for  it,  he  ve  you
 decided  to  give  something  fcr  th:  t  or  not  ?
 We  do  not  want  Rs.  965  which  hes  been
 demonded  by  Cotton  एफ: 0: 1  Senrgh.
 I  would  not  go  to  thet  extent.  But  give
 us  something  more.  Give  us  the  price  that
 x  hereshtre  0  verrment  hes  recc  mee
 to  you.  Afterall,  it  is  a  responsible  gc  vern-
 ment  having  four  Agriculture]  Universi-
 ties  to  go  into  the  cost  cf  production  of
 all  the  agricultural  products.  So,  please
 heve  some  respect  and  regerd  for  the
 Government  and  also  or  the  growers  and
 increase  the  price.

 ।  would  go  now  in  the  parity  and
 Temuneretive  prices.  On  this;  ।  would  S3
 thet  the  whole  Meherashtre  ;  1e.  speci-
 ally  Vidharb®,  which  is  the  ccttcn  growing
 area,  is  #छूकर0  it  end  it  would  be
 in  the  fitness  of  things  in  the  कित्ता,  Minister
 10016: ६६5  this  price  by  seventeen  end  a
 half  per  cent,  by  which  the  prices  6  fenti-
 lizers  have  gene  up.

 insecticices. 1  just  fergot  ६७८ ए
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 An  Hon.  Member  :  746  covers  ‘only
 one  item.

 १  srr  UTTAM  RATHOD:  But  it
 is@  major  item  and  I  hope  you  willconsider
 and  give  8011.0 31012.0  to  the  cotton  growers
 of  ्" 1 01  whe  hr  ve  decided  10  5611
 their  cotton  to  you..They  816  selling  their
 cotton  to  you  °nd  that  is  workin g  under
 four  of  your  Officers.  So,  9169.0 56.0  consider
 that  we  “re  not  going  to  private  people,
 we  are  selling  to  the  Government.  So  hz  ve
 some  reg*rd  for  us.  स  7o  some  pity.  He
 was.  speeking  abcut  P.T.I;  so,  ।  will  say:
 “please  herve  some  pity  for  ग़..

 PROF.  क.  o.  RANGA:  We  are  nox
 asking  for  pity,

 SHRI  PRANAB  MUKHERJEE:  I  do
 appreciate  the  hon.  Member’s  feelings.
 ।  oe0  assure  him  that  I  will  definitely  takes

 ‘into  account  the  increased  cost  of  fertlizer
 and  other  factors  which  are  relevant,  They
 have  to  be  taken  into  account.  The  sugges-
 tion  of  the  Maharashtra  Government  will
 definitely  have  to  be  taken  into  account,

 _This  is  the  mechanism  that  we  have.
 It  is  not  that  we  say:  we  are  the  Government
 of  India;  and  so,  we  will  have  the  veto  power
 and  we  will  not  agree  with  the  suggestions
 of  the  Maharashtra  Government.  The
 idea  is  that  the  representatives  of  various

 organizations,  including  Government of  India  sit  together  and  discuss;  and
 then  arrive  at  decisions.

 PROF.  ।  ८०.  RANGA:  They  have  not
 been  doing  it  properly.
 SHRI  PRANAB  MUKHERJEE:  They

 are;  but,  unfortunately,  last  time  the  meet-
 ing  was  not  called.  That  is  the  problem.
 So,  we  have  to  be  a  little  strict  this  year,
 because  last  year  they  were  never  told  and
 twice  the  prices  were  increased,  without
 consulting  them.

 We  have  Maharashtra  where  a  lot  of
 cotton  is  produced.  The  rest  of  the  coun-
 try  is  also  there  where  production  is  50%
 to  60%.  So  we  cannot  take  a  decision
 only  for  Maharastra.  We  will  have  to  take
 into  account  the  repercussion  in  the  rest  of
 the  country.  This  committee  is  to  meet,
 and  I  do  feel  they  will  take  into  account
 the  various  fectcrs  which  hi  ve  tz  her.  plece
 since  the  price  was  determined  last
 year,

 SHRI  9.  ४.  SIDNAL  (Begeum)  :  Much
 has  81९६  (४  hee  seid by  my  friends  ebout
 the  remuner:tive  prices  ;  8na  generally
 speaking,  everything  hes  been  refused  by
 the  hcn.  Minister.  Still,  1  would  like  to

 -)  \SD)RCEMBER  1,  1981
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 request  him  to  take  some  measures to  give remunerative  prices,  considering  these  शान
 puts—pesticides  and  others.

 I  will  request  Government  to  tell  us.  what
 are  the  measures  they  have  taken  to
 save  agriculturists  from  fluctuating  prices.
 There  is  always  fluctuating  price  in  respect
 of  production.  And  there  is  always  increa-
 sed  price  for  cotton,  ८०.  Kapda.  But  there
 is  a  lot  of  disparity  between  finished  goods
 and  raw  materials.  Raw  materials  should
 get  added  value  when  they  go  to  the  market.
 in  this-country,  the  producer  is  always  at  a
 loss,  and  the  middle-man  always  at  a  gain.
 It  is  mostly  urban-oriented.  As  1u.
 Mukherjee  said,  market  the  price  is  better
 than  the  APC-fixed  price.  Then,  why
 should  APC  not  imagine  the  market  price
 on  the  basis  of  speculation,  demand  and
 supply  etc.  in  this  country  ?  ।  4  not
 enough  just  to  say  that  the  market  price  is
 high,  and  that  the  price  that  is  given  is  the
 guarantee  price.  That  is  low.  There  must  be
 something  wrong  with  the  committee.
 Only  four  people  cannot  decide  the  whole
 thing—with  all  due  regard  to  them  and  to
 their  expertness.

 This  is  the  difficulty  :  o0  the  one  hand,
 we  want  to  encourage  the  labourers  who  are
 actually  supposed  to  be  partners  in  produc-
 tion;  and  on  the  qther  hand,  the  consumer
 is  hit,  50:11,  is  more  an  urbanized  thing,
 than  a  rural  one.  Secondly,  to  give  any
 remunerative  price,  Government  has  to
 think  of  exports.  There  ७  a  great  demand
 in  the  world  for  Bangla  desh  cotton.  When
 we  are  in  excess,  Government  can  put  up  a
 buffer  stock  and  dispose  it  of  and  meke
 way  for  exports.  Government  has  always
 taken  care  of  the  industries—their  invest-
 ment,  interest,  exemption  from  taxes,  exem-
 ption  for  export,  duty  exemption  etc.—so
 many  incentives  are  given  to  industries,
 But  never  has  any  incentive  been  accorded
 to  agriculture,  either  in  terms  of  giving  any
 concession  for  fpesticides  or  for  the  inputs,  or
 in  terms  of  giving  a  remunerative  price.

 1  do  not  know  what  is  going  to  happen
 due  to  this  mistake  ?  80  per  cent  of  the
 agriculturists  are  the  bickbone  of  this
 country.  India  is  one  of  the  16  countries
 that  produces  cotton  and  one  of  the  81
 countries  with  large  production  of  cotton
 which  has  a  demand  outside.  While  consi-
 dering  the  prices  or  while  disciplining  the
 prices,  these  things  should  ४;  borne  in
 mind.  Any  price  of  any  material  including
 cotton  will  not  teke  ऑ  jump  in  price  in  a
 dey  or  two;  it  hes  the  beckground  of
 demand  end  supply  relevent  to  the  produc-
 tion  also,  Therefore,  I  submit  that  the
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 committee has  not  taken  -these  things  into
 consideration  while  fixing  the  prices,  as  the
 Minister  has  already-agreed  that  the  market
 price  is  already  better  than  the  guarantee
 price.

 Is  there  any  proposal  before  the  Govern-
 ment  to  export  cotton  to  boost  the  prices  ?
 Is  there  any  proposal.  before  the  Govern-
 ment  to  keep  the  buffer  stock  for  the  better
 prices  or  any  other  proposal  to  gives  subsidy
 as  some  of  the  industries  get  i  the  form  of
 income  tax-free  and  excise  duty-free.  There
 are  many  industries  which  are  getting  when
 they  were  started  the  backward  districts
 or  something  like  that.  Since  this  is  an
 all  India  problem  including  my  state  of
 Karnataka,  Andhra  mad4,  this  ४  more
 concerned  with  dry  cotton  than  irrigated
 cotton  which  is  only  20  per  cent.

 When  the  cotton  crop  in  dry  areas  fails,
 the  agriculturist  will  have  to  face  criseis
 since  they  have  to  dance  with  the  tune  of
 the  monsoon.  Therefore,  a  support  price
 isa  must.  The  Committee  should  consider
 prices  taking  into  consideraion  the  fluctu
 ating  prices  by  compensating  the  loss  ycar
 when  it  is  badly  hit  by  rain  and  112६३,
 Unless  the  Government  keeps  a  buffer  stock
 by  purchase,  the  agriculturists  cannot  have

 a  future.  When  he  does  not  produce,  the
 whole  thing  has  to  be  stopped.

 The  hon,  Minister  says  that  there  are
 many  industries  which  are  at  a  loss  and
 there  are  many  other  industries  which  make
 profit.  It  may  be  due  to  leakage  or  mis-
 management.  ।  d  not  know  what  is  wrong
 with  the  mills.  But  as  a  laymen  I  know
 that  the  price  of  the  finished  goods  has
 increased  hundred  times  right  from  1965
 till  today,  but  the  price  of  the  raw-material
 is  kept  at  pace.  Between  the  finished  goods
 and  the  raw  material  the  producer  has
 no  life.  The  producer  cannot  manage  with
 this  increase  in  inputs  with  inadequate
 prices.

 1  do  not  know  what  is  the  basis  of  for-
 ming  this  Committee.  I  do  not  know
 whether  it  controls  the  prices  or  the  produc-
 tion.  But  my  friend  Mr.  Uttam  Rathod
 says  that  it  is  put  on  our  head  to  control
 the  prices  and  the  production.  I  may  be
 excused  for  this.  It  should  be  more  liberal
 than  the  market  price  when  the  Minister
 has  been  convinced  that  the  market  price  15
 higher,

 1e  farmer  needs  education.and  1i-
 cal  know-how.  ४  1ee  is  any  proposal
 for  export,  has  the  Government  got  techni-
 cal  know-how  to  ५6 (10  the  farmers.2  We
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 have  many  medical  and  engineering  colleges;
 We  have  every  sort  of  occasion  in

 this
 country.

 How  many  agricultural  technical  know-how
 schools  have  been  established  so  as  to  bring
 about  more  production  scientifically  ?
 If  that  is  done,  I  think  the  agriculturists will  boost  their  production.and  the  economy of  this  country.  Or  is  there  any  plan  to
 specialise  production  of  some  ‘cotton  as
 an  attraction  outside  this  country  ?

 SHRI  PRANAB  MUKHERJEE  :  1
 fact,  personally  I  would  like  to  clear  the
 misunderstanding  about  the  role  of  the
 Committee.  As  it  is  mentioned  to  you,  it
 is  not  Over-crossing  or  vetoings,  it  is  just:  to
 help  the  Maharashtra  Government  also.
 So  far  as  production  is  concerned,  it  does
 not  deal  with  it;  it  concerns  only  with  the

 rocurement  and  the  guarantee  price  which
 s  to  be  fixed.

 The  Hon,  Member  wanted  to  know  about
 export,  Yes,  export  is  an  instrument  to
 stabilise  the  price  and  if  we  do  not  export
 the  surplus  that  is  available,  naturally,  it
 it  will  have  its  effect  in  the  market  and  the
 price  will  go  down.  7a  is  why  we  export
 and  again  last  year  our  exports  were  of  7.86
 lakh  bales.  And  with  regard  to  improve-
 ment,  actual  imrovement  has  taken  place
 and  some  of  the  cotton  particularly  Vara-
 lakshmi  and  Suvin  types  of  cotton  have
 improved,  As  a  result  of  the  new  technology
 and  new  methodology  that  our  agriculturists
 have  accepted  these  types  and  some  other
 types  of  cotton  have  appeared  in  the  inter-
 national  market.  That  is  why  we  can
 export  it.

 In  regard  to  buffer  stock  the  normal
 ractice  so  far  as  cotton  is  concerned,  the

 industry  demanded  that  there  should  be
 a  buffer  stock  of  three  months  even  if  we
 do  not  have  to  export.  But  I  did  not  agree.
 ।  suggested  that  we  should  agree  to  a  buffer
 stock  of  two  months.

 We  must  have,  in  the  beginning  of  the
 season  at  least  two  months  stock  so  that
 when  the  new  crop  of  cotton  comes  up,
 for  using  in  the  country  in  the  intervening
 period  we  have  the  stock  of  two.  months.
 Therefore  that  policy  is  pursued.  If  we
 want  to  turn  it  as  buffer  stock  how  can  we
 get  it  after  two  months  ?  Therefore,  the
 consumer  also  is  given  the  benefit.  Last
 year  we  had  70  to  71  lakh  bales  and  t

 r  about  78  lakh  bales  as  buffer  and.  the
 industry  has  2.5  to  3  lakh  bales.  8  and
 large,  the  demand  and.  supply  more.  ox  less
 balance.  at  -
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 to  the  price,  I  had  already an
 van  ta  -  sipplecedtaries  by

 Members.
 -

 13-17  HRS,

 JOINT  COMMITTEE  ON  THE  WORK-
 ING  OF  DOWRY  PROHIBITION

 ACT

 Extension  of  time  for  presentation  of
 Report

 SHRIMATI  KRISHNA  Sar  [oeo
 ऋara  :  ।  oe6  to  move—

 “That  this  House  do  further  extend
 to  the  last  day  of  the  penultimate  week

 ८  e  Budget  Session,  1982,  the  time
 for  presentation  of  the  Report  of  the
 Joint  Committee  of  the  Houses  to
 examine  the  question  of  the  working  of
 the  Do  Prohibition  Act,  1961,  and
 the  amendments  which  may  ‘ः  made  in
 the  law  for  dealing  effectively  with  the
 evil  of  dowry  system.”
 MR.  DEPUTY  SPEAKER  :  70  ques-

 tion

 “That  this  House  do  further  extend
 up  to  the  last  day  of  the  penultimate
 week  of.  the  Budget  Session,  1982,  the
 time  for  presentation  of  the  Report  of
 the  Joint  Committee  of  the  Houses  to
 examine  the  question  of  the  working  of
 the  Dowry  Prohibition  Act,

 ४3
 and

 the  amendments  which  may  be  made  in
 the  law  for  dealing  effectively  with  the
 evil  of  dowry  system’’,

 The  motion  was  adopted.
 MR.  DEPUTY  SPEAKER ;  1re  House

 stands  adjourned  till  2.20  p.m,
 13.18  hrs.

 The  Lok  Sabha  adjourned  for  Lunch  till
 twenty  minutes  past  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after  Lunch  at
 Twenty-five

 minutes  past  Fourteen  of  the  Cleek

 बीन  सुथ्  साही  (बेगूसराय)  :  उपाध्यक्ष  महोदय
 इडियन  क्रिैटे  के  खिलाड़ी  लोग  जीतें  यें  हैं,  उन्ह
 हमें  लोगों  को  बधाई  देनी  चाहिए  ।

 SHRI SOMNATH Gadavpur) : We shoi  प्
 Andian  Cricket  Team  o  mi  the  स

 ग

 a.  DEPUTY-SPEAKER :  1n  छान
 gratulations  to  them.

 DE te  -फ  ।,  1981
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 THE  DEPARTMENT  ि  हारकर  TAM
 TARY  AFFAIRS  (SHRI  MALLIKAR-
 JUN)  :  The  nation  is  extremely  proud  of  the
 performance  of  the  Indian  ket  Team.
 This  august  House  like  to  convey  its  best
 wishes  to  the  participants  of  the  Team  and
 also  ‘hope  that  in  future  they  will  maintain
 the  same  spitit.

 SHRI  SOMNATH  CHATTERJEE  :
 We  join  them  in  congratulating  our  Team.

 MR.  DEPUTYSPEAKER  :  ।  join  the
 entire  House  in  Congratulating  our  Team.

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North  East)  :  1e  Govern-
 ment  can  take  credit  for  this  victory.

 MR.  DEPUTYSPEAKER  :  1e  60-
 vernment  can  take  credit  because  they  have
 allowed  the  British  to  come  and  play  here.
 14.27  hrs.

 MATTERS  UNDER  RUL  ।  377

 (i)  Need  for  direct  express  train  service  from
 Delhi  to  Kanyakumari.

 SHRI  ९.  DENNIS  (Nagercoil) :  Provi-
 ding  direct  express  train  service  to  Kanya-
 kumari,  the  southernmost  part  of  the  coun-
 try,  with  the  Capital,  New  Delhi,  Madras, the  a

 (81 (0 8085 1
 of  Tamil  Nadu,  and  other  impor~

 tant  places  in  the  south  and  north is  absolu-
 tely  essential  to  promote  national  integra-
 tion  and  to  remove  the  pressing  prevailing
 difficulties.  faced  by  a  large  number  of  na-
 tional  and  ng

 rag
 tourists,  pilgrims

 and  passengers  visitin:
 18

 this  southern  most
 part  of  the  country

 de
 ह;  with  the  anxiety  to

 see  the  place  where  the  three  seas  meet,  the
 famous  Vivakananda  rock,  the  Gandhi
 memofial  building,  to  Sae  sunrsie  and  sun
 set  and  other  places  of  tourist  interest  and
 also  to  offer

 (89215 0081
 before  the  famous
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 1(  “eR  ?  ह्म caught  attention  of  the  आाe
 which  is  ०  1

 ग
 भा 01 [1  inistrial  and  ?

 pronouncements  and  announcements  in  this
 regard,  है4

 len  ty
 ys  not  that  still  this

 important  :  “ is  not  translated  into  80०
 tion,  matter  been  kept  aside  and

 irae  tae
 smooth  operation  of  express  trains.

 on
 at  this  Jong  क  ea  would be ु  -  हि

 क्ड  a०  thay  :  गारा


